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Project
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2638. Shri Abdul Dar:  will
the Minister of Irrigation and Power
be pleased to state:

(a) whether it is a fact that the 
Central Government are demanding 
repayment of the bulk of their loan 
in respect of the Bhakra Project from 
the Haryana Government, which is 
already deficit; and

(b) if so, whether Government pro­
pose to permit the Haryana Govern­
ment to pay the amount in reason­
able instalments?

The  Minister  of  Irrigation  and 
Power (Dr. K. h. Kao): (a) and (b). 
Under the provisions of the Punjab 
Reorganisation Act, 1966, the liability 
for the public debt of the composite 
Punjab State attributable to loans 
taken from the Central Government 
for the Bhakra Nangal Project is to 
be  divided  between  the  successor 
States in such proportion as may be 
agreed upon between them.  Pending 
such an agreement, it was decided at 
a meeting which was attended, inter­
dict, by the representatives of Punjab 
and Haryana that the liability in res­
pect of loans taken and outstanding 
on 31st October, 1966, should be divid­
ed between Punjab and Haryana in

the ratio of 53:47 on a purely ad hoe 
basis as a temporary arrangement 
For the loans advanced or to be 
advanced after 31st October, 1966 the 
State receiving the loan would be 
liable for its repayment, except that 
when a loans is advanced to any one 
State, the loan/liability  for  repay­
ment would be divided between Pun­
jab and Haryana in the ratio of 60:40.

Flood Control in Madhya Pradesh

2639. Shri Nitiraj Singh Chaudhary:
Will the Minister of Irrigation and 
Power be pleased to sta e: 

fa) the extent of assistance asked 
by and given to the Government of 
Madhya Pradesh for flood control, 
rural  electrification  and  irrigation 
during the last 15 years; and

(b)  the extent of assistance that is 
proposed to be given in the next two 
years and this year?

The  Minister of  Irrigation  and 
Power (Dr. K. L. Rao):  (a)  The
extent of Central financial assistance 
to  State  Governments  for  plan 
schemes is decided every year when 
the  annual  plan  progamme  are 
finalised.  During the last three plan 
periods, financial assistance to the 
extent shown  below was  given to 
Government of Madhya Pradesh by 
way of loans:

(1) Flood Control 
I Plan 
11  Plan
III Plan
IV  Plan—1966-67 

(m) Rural Electrification
I PI an "I For extension of .
II Plan/ power facilities to increase employment opportunities
III  Plan
IV Plan— 1966-07

(ttY) Chambal Project— 
(both Irrigations Power) 

(st>) Tama Pro)tct 
III Plan

Hi. in la»hi.
o. 50 
3 40 
8-22 
300

48-5
400

61183
17500

50-13 crore*

for rehabilitation of refugees tty Providing them with employment.
1-75 crOre».

(b)  The annual plan for  1967-6(j 
has not yet been finalised.  As for 
the next two years, a decision will 
bet aken when the annual plan pro­
grammes are finalised.

Reservation of 8eats in Medical 
Colleges

2040. Shri Nitiraj Singh Chaudhary: 
"Will the Minister of Health and Family

Planning be pleased to state:

(a) whether Government propose t» 
reserve seats in Medical Colleges for 
children of medical personnel serving 
Government;

(b) whether the State Governments 
h->ve been advised accordingly; and

if not, the reasons therefor?



The Minister of Health and Family 
Planning (Dr. g. Chandrasekhar): (a)
No, Sir.

(b) Does not arise.

(c) Government  does  not  accept 
the principle of hereditary succession 
in the profession of medicine.

Purchases from Public Sector

2641. Shri  Virendrakumar  Shah:
Will the Mnister of Finance be pleas­
ed to state:

(a) whether it is a f30* that Gov­
ernment have taken  a decision to 
make purchases for public sector un­
dertakings only from State industrial 
units at negotiated prices, without in­
viting tenders;

(b) the reasons for this major de­
parture from the established practice 
and policy of inviting tenders for the 
supply of equipments for public sec­
tor projects; and

(c) which public sector undertak­
ings have already adopted this new 
practice?

The Deputy Prime  Minister and 
Minister of  Finance (Shri  Morarji 
Desai): (a) No, Sir.

(b) and (c). Do not arise.

Fertilizer Plant, Mirxapur

2642. Shri Hem Barua:
Shri Snrendranath Dwiredi: 
Shri Samar Guha:
Shri INath Pal:

Will the Minister of Petroleum and 
Chemical̂ be pleased to state:

(a)  whether it is a fact that Gov­
ernment propose to set up a fertilizer 
plant at Mirzapur;

Cb) if so,  whether  the  proposed 
plant will be in private or public sec­
tor; and
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(c) whether it will be in Indian or 
foreign hands if it is established in 
private sector?

The Minister of State In the Minis­
try of Petroleum and Chemicals and 
of Planning and Social Welfare (Shri 
Raghu Ramaiah): (a) to (c). A pro­
posal has been received  from an 
Indian company with majority Indian 
ownership for establishing a fertilizer 
factory at Mirzapur in the private sec­
tor.  The proposal is under considera­
tion.
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